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In this 1plication under 

Section 19 of the Administrative Tribuna 

Act,l935, the applicant who is a Senior 

Artist in the Government of India Text 

3ooks press, has prayed for cuashing 

the order dated 4.1.1995 (Annexure-2) in 

which respondent no.3 has informed him 
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1\ 	--- 

__•\ is 

that he is liable to pay enhanced licenc 	- 

fee in respect of Type-1V quarter in 

his occupaeiin fium the bate of his 

iT u.rtcr 
V _ 	 - 	 - 

The applicant has also prayed for 
F 	 kV 

ing nncxure-1, the order dated 17.1.199EV ' 
•. 	 I• 

specifying the amount to be recovered fr4n 

his salary at the rate of three times th 

licence fee along with arrears from 

- 	 QND 

9(ç 

\ 	 A 
k 

sse a Government scivnt,in occoiation 
on his 

of 	higher type of 

L to changeover to his cntitic Lyc 

accommOCtaeifl. 	 I is u 	\j 

2. 	Facts of this 53s. aie haL 	I 

in order dated 27 .10.1988 the office of 

respondent no.3 invited applications from 

interested iployee for allotment of 
-----•------ 

24.6.1993 amounting to Rs.b,14/-. i'ne 	 - 
M\& 

third prayer is for quashing inncxure-10 

which is a circular dated u .1992 

; of the Lirectorate of Estates authorisin 

. enhanced licence fee to be charged in 
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rlus yp-iJ ouarter which was lying 

VaCaflL. in response to this the apiic 

applied for allotment of quarter and 

it was allottc:d to him. Subsequently on 

29.7.1993 the office of respondent no.3 

offered a ype-III quarter to the 

applicant to which he was entitled. 

it was mentioned in the offer letter da 

..7.1993 (enncxure-5) thaL in case the 
to accept 

-plicant refused/allotment of Type-Ill 

uartcr, the same would be cancelled 

nc he would not be enti LlCd to another 

uarter fr a period of one year. in 

onsc Lh aplica.nL in his letLer 

caLcd 3,3.1993 (Anncxure-6) pxx prayed 

that as .Lype-1V quarter was not allotte 

hr 	fl 	 icecs t, he moy be 

r 	 r 2jEV 	after. . 

After that basing on Annexure.-lO, the 

im0ugnedAn nCXelCs-1 nd 2 	ha:e bcn 

3. 	in course of hearing, it was 

s uni tted by the learned Avixitlxmd 

r' 	nc aooearifla on behalf of 

) 

- - 	 - 	 I 	LJ J - S ILt 

ch 	 Lhat against the order 

of respondent, the eicant ha carlier
.  

su'a-nitted a representatiin t the 

higher authorities and the decision 

tr QGi) 

5 .) 

- 

has 	oc en cor:Lfl.i 	ced L rcsflCcflt 

\ 	L- 

I N 
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no.3 in order dated 14.7.1996 of Deputy 

fl.rectoL (Adrnn.) of Directorate of Prjn ing, 

1. New Delhi. in this order it 'has been hk by 

the, higher authorities that the decisior 

of respondent no.3 to ak the app.licant 

accept Type-Ill quarter when 'Iype-IV qurti 

under his..occupatian was not required to be 

allotted to some' other officer eligible to get 

Type-1V quarter, has not been in accordance 

with the provisions of the relevant ules. 

It has further been hold that raising or, demand 
higher rent 

for charginxc, 	frum the applicant 'in 

the event of his non-acceptance of Type4III quarter 

is also not accordance with. the Rules and that 

provisins of Annexure-lO are not applidable 

to the case of the applicant where al1oment of 

higher type of adcomriodation had been mde 

him not on his own request, but because uc! 

accommodation was surplus to the requirr.  -r 

the press. In view of the above, the lerned 

p00, 	
Standing Cuunel stated that the praycr of the 

applicant have been fully met by the c3eparnenta1 

authorities after consideration of his ppeal 

and therefore, the application has beco - infructubus, 

ihe learned lawyer for the applicant st tes that 

L the decision of the higher authorities c mrnunicated in 

office Memorandum dated 14.7.1996 has not yet been 

communicated to the applicant. 
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4. 	In consideration of the above, I 

ordered that 	n:n no.3 should comnic. 

copy of the Office Memorandum dated 14.7.19c 

the applicant. The prayers of the applicanthinij 

been met by bre départmehtal authorities lon appeal 

byhirn, theie is no subsisting cause of a.tion. 

The application having become infructuousi, is, thereforc 

disposed of. No order as to costs. 

tJ4iNV4'htJ 

VICE -c 

C 

WT 


